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ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)
MA 247/2019 filed by the applicants to join together and file a single OA is

allowed.
2. Heard. The applicant has filed this OA under Section 19 of the
Administrative Tribunals Act, 1985 seeking the following relief:

“To call for the records relating to the impugned order of the

Respondent in Memo No. OA 98/2015 dated the 22.02.2018 of

Supdt. of Post Offices, Salem and quash the same and direct the

respondents to refrain from applying the New Pension Scheme

(New Defined Contribution Pension Scheme) to them but to

apply the Old Pension Scheme (Defined Benefit Pension

Scheme) and count the service rendered in the post of GDS for

the purpose of computing the qualifying service for pension and

grant them all consequential benefits and render justice.”
3. The applicants have filed this application against imposing of New Pension
Scheme on them eventhough they have entered service prior to the implementation
of the New Pension Scheme. Counsel for the applicant submitted that the question
of law in this case is similar to the matter in SLPs No. 16767/2016 and
18460/2015 pending before the Hon'ble Supreme Court. According to the
applicant the law will be finally settled by the Hon'ble Supreme Court in the above
matter. According to him he is ready and willing to wait till the question of law is
decided by the Hon'ble Supreme Court and his case also will be considered in the

light of law laid down by Hon'ble Supreme Court. He has no objection in

disposing of the OA subject to the outcome of the above SLPs pending before the
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Hon'ble Supreme Court.

4. In the result the OA is disposed of with direction to the respondents to
consider the representation of the applicant in the light of the order passed by the
Hon'ble Supreme Court in SLPs No. 16767/2016 and 18460/2015. The memo
filed in this regard by the applicant is taken on record.

5. OA 1s disposed of accordingly.

(T. Jacob) (P. Madhavan)
Member(A) 04.06.2019 Member (J)
AS



